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Nityananda Prusty, J.M 

This M.A. has been filed by the applicant for anendment of 

the O.A. Mr. 	Mukherjee ld. 	counsel appearing for tIe applicant 1   

prays that para 4.4. of the O.A. may be deleted and in place of that 

para certain new paragraphs as mentioned in the application be added. 

He further submitted that in place of Para 8(1) and 8(2) also new 

paragraphs as mentioned in the M.A. be added. 

2. 	Mr. Choudhury, id. counsel for the res 	 has no 

objection to the above prayer. 

3. 	In view of the above, the application for aendment is 

allowed. The applicants are directed to file copy of te amended 

application and serve a copy of the same to the respondents' counsel. 

On receipt of the copy of the amended application, the respondents may 

file reply, if any, within 6 weeks. 	Rejoinder, if any, be filed 

within 2 weeks thereafter. 	Let the O.A. be listed on 31.5.2004 for 

hearing. The M.A. is accordingly disposed of. No order as to costs. 
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